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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERAEAD,

0.A.N0. S0 of 1995,

Between ‘ Dateds: 22,11,1995,

M.D.Christopher Babu oo ‘Appli¢ant

And
1. The Sub Divisional Officer, Phones, Nandyal,
2, The sub Divisional Officer,‘Telecom, wardval.

3. The Telecom District Manager, Kurnool, -

4. The Chief General Manager, Telecommunications, A.P, (reptg. Union

of Indié). Hyderabad,
o e ©  Respondents

Counsel for the Applicant ) : Sri. C.Suryanarayana

Counsel for the Respondents Sri. V.Bhemanna, Addl. CGsC..

L 1]

CORAM:

Hon'ble wmr, A.B.Gbrthi, Administrative Member

COntﬂ:...Z/-



Cepy te:=
1, The Sub|Divisienal Officer, Phenes, Nandyal.

2, The Sub|Divisienal Officer, Telecem, Nandyal.
3. The Telecom District Manager, Kurneel,.

4, The Cchief General Manager, Telecommunicatiens, A.P.(reptg.
Unien of India), Hyderabad, '

5. One cepy te Sri. C.Suryanarayana, advocate, CAT, Hyd.
6. One copy te Srl. Ve.Bhimanna, Addl. CGSC, CAT, Hyd.

7. One copy te Library, CAT, Hyd.

.8+ One spare copy. .
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0.A. 917/95, Dt. of Decision : 22-11=85,

ORDER -

I~ As per Hon'ble Shri A.B. Gorthi, Msmber (Admh.) |

i

%hé'fécta\in thisfcasé and the qUéStiDB‘Df‘lEU
raised herein gra somewhat’ identical to those iﬁ DA. .
.No., 916/95 whéch we. have disposed of today separately.
Accordingly, this DA is also disposed of with a direction
to. the respordents to consider the case of ths applicant

for his transfer to phonss sub-division, Nandyal in his

s \ 4 *

oun turn s seon as there is g yacancy in the Phonag

sub-division, Nandyal in the cadrs of Lineman.

r

2. The DA is nf&ered accordingly., No costs,
h (AoBc Gorth )— o
Membar (Admn, ) . T
Dated : The >ond Nov. 1995. - I e -
(Dictatsd in Open Court) o e IXKQQQ o
cm373)-
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TYPED BY |
COMPARED BY ABPTROVED BY |~y
AL

CHECEND Y

IN THE CENTRAL ADMINISTRATIVE TRTRI
AYPERABAD BE'VICH AT HYDRRARAD, .

A.B. GORTHI, ATHMINICT.4

"HON'ZLE MR, A [
TIVE MEMBER.

- HON'BLE MRS
' ' I \\‘. ! “
. .
JUCTCIAL MEMGER.
e
. ‘
| - “--...\__\_\‘ N

ORDER/JUDGEMENTT
S -
DATED: 27 \.\\.\‘.- 1995,

Medv/Re 2, /CIBTRO.
| CIN— -

0.A.NO. - q17) )61{;

L tw.payo. - )

T.A.NO.
DIRECTIONS ISoUED.

; ADL\ITTED AND INTERIM
ALLOWED. ' S
\ _/

DISPOZED. OF WITH DIRECTIONS.

DISMIGZSED.
\ ,

&\

DISMISSE\ AS WITHDRAWN.

DISMISSED FOR - DEFAULT.

i

ORDEREE'REJECQED;
/

NO ORDER AS TO COSTSM"
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